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HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 9th October, 2013

No. Leg. 27/2013.—The following Act of the Legislature of the State of
Haryana received the assent of the Governor of Haryana on the 30th September,
2013. and is hereby published for general information :—

HARYANA ACT NO. 24 OF 2013
THE HARYANA CANAL AND DRAINAGE (AMENDMENT) ACT. 2013

AN

ACT

further to amend the Haryana Canal and Drainage Act, 1974,

Be it enacted by the Legislature of the State of Haryana in the Sixty-
fourth Year of the Republic of India as follows :—

1. This Act may be called the Haryana Canal and Drainage Short title.
(Amendment) Act, 2013,

2. Insection 2 of the Haryana Canal and Drainage Act, 1974 (hercinafter Amecndment of
called the principal Act),— section 2 of

Haryana Act 29

(i) after clause (9), the following clause shall be inserted, namely:— °f 1974.

“(9A)  ‘sewage’ means effluent from any sewerage system

and includes sullage from open drainage;”; and
(i)  after clause (12), the following clause shall be inserted, namely:—

“(12A)  ‘trade effluent’ includes any liquid, gaseous or solid
substance, which is discharged from any premises used
for carrying out any industrial operation or process or
treatment and disposal system, other than domestic
sewage;".
3. Inclause (b) of section 5 of the principal Act. the word “unlined” shall Amendment of

be omitted. section 5 of
Haryana Act 29

of 1974

-



1 2

Amendment of
section 38 of
Haryana Act 29
of 1974,

——
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In section 58 of the principal Act,—

(i)

(i1)

after clause (j). the following clause shall be inserted. namely:—
(k)  discharees any sewage or trade effluent into a Canal.™:

for the existing para after clause (k). the following para shall be
substituted. namely:—

“shall, in respect of offences under clauses (a). (b), (c).
(g) and (k) above, be liable on conviction to a fine not exceeding
five thousand rupees or imprisonment not exceeding six months
or both and in case of continuing offence/contravention, with
an additional fine which may extend to five hundred rupees for
every subsequent day. In respect of other offences. the offender
shall be liable on conviction fo a fine not exceeding one
thousand rupees or imprisonment not exceeding one month, or
both.™.

RAJ RAHUL GARG.
Secretary to Government Haryana,
Law and Legislative Department.



